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[Shrimati Margaret Alva] donation. These 
colleges go by donations. And when the 
affiliation was refused the Government of 
Karnataka came out with an Ordinance and 
these colleges were given recognition and 
affiliation by an Ordinance even before they 
had existed for one year. St. John's Medical 
College has existed for 18 years. It runs for 
rural health centres and there is a leprosy relief 
programme. It has got a number of educational 
and other programmes for backward classes. It 
has got a research centre and a full-fledged 
hospital running, where there are more than 60 
per cent of beds free to all communities and 
we have been refused affiliation. We have 
made representations. I would, therefore, 
plead with the Minister who is here and with 
the Central Government to intervene and see 
that justice is done. The papers have 
announced that sixty students admitted this 
year are joining this institution at their own 
risk because the college is not affiliated. 

REFERENCE TO     THE  PROBLEMS 
BEING FACED BY THE SILK 

INDUSTRY      IN        PEDDAPURAM, 
ANDHRA PRADESH 

SHRI M. BASAVARAJU (Karnataka): I 
bring to the notice of the Government the 
news item that appeared in The Hindu dated 
12th August 1981 with the heading THE RISE 
AND FALL OF SILK INDUSTRY IN 
PEDDAPURAM. Si<r, this silk industry, as 
you are well aware, was a world famous 
industry, particularly the industry in Andhra 
Pradesh. From 1910 to 1965, for 55 years, it 
thrived !ike anything. The cloth produced, 
especially the silk, dhotis, upper cloth and 
shirting from Pedda-puram, is known all over 
the world and it was very popular and in great 
demand both inside the country and outside. 
But unfortunately after some time, especially 
in 1954 onwards, the Government decided to 
import artificial silk. Because of this, the 
industry has gone from bad to worse. Thia 
industry was providing employment and    
means    of    livelihood  to  2,000 

families. But today there are only 200 families 
depending on it. From time to time, the 
Government ha» proclaimed that they axe 
providing so many benefits but unfortunately 
because of certain drawbacks in the industrial 
policy, these silk weavers have been put to a 
lot of hardship, i would, therefore, request 
through thia august House to our benevolent 
Government to do something for these people 
so that their hardship is removed and they are 
put on a proper footing for earning their 
livelihood. 

MOTION FOR ELECTION TO THE 
ANIMAL WELFARE BOARD 

THE DEPUTY MINISTER IN THE 
MINISTRIES OF AGRICULTURE AND 
RURAL RECONSTRUCTION (MISS 
KAMALA KUMARI): Sir, I beg to move the 
following Motion: 

"That in pursuance of clause (i) of sub-
section (:.) of section 5 of the Prevention of 
Cruelty to Animals Act 1960 (59 of 1960), 
this House do proceed to elect in such 
manner as the Chairman may direct one 
member from amon,g the members of the 
House to be a member of the Animal 
Welfare Board, in the vacancy caused by 
the resignation of Smt. Kumudben 
Manishankar Joshi from the membership of 
tha Board with effect from the 19th 
October, 1980." 

The question was put and the motion was 
adopted 

THE   EXPORT-IMPORT   BANK   OF 
INDIA BILL, 1981 

MR. DEPUTY CHAIRMAN: Now, we 
have two Bills today for consideration and 
passing. I hope the House will agree to sit a 
bit longer in order to complete both :he Bills, 
because 3 hours' time is allotted and it will 
come to about 6 or 6.30. 

Now we take up the first Bill. The Export-
Import Bank of India Bill, 1981. 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT); Mr. Deputy 
Chairman, Sir, I move: 

"That the Bill to establish a cor-I   poration to 
be known as the Export-Import Bank of India 
for providing l   financial assistance to 
exporters and ,   importers and for functioning 
as the principal  financial      institution   for 
co-ordinating the working of institutions 
engaged in financing export and import of 
goods and    services with a view    to     
promoting     the country's international trade      
and for matters connected therewith or 
incidental thereto, as passed by the Lok 
Sabha, be taken into consideration. 

Sir, the question of setting up a specialised 
institution for financing exclusively the 
country's international trade was considered by 
a number of committees and other bodies in 
the last few years. It was, however, considered 
that establishment of a specialised institution 
was rather premature and it would be 
sufficient if the institutional arrangements are 
further strengthened. Accordingly, the 
International Finance Wing of 1DBI was 
strengthened and it has been discharging most 
of the functions expected of an export Bank. 
However, in view of the rising import bill and 
the growing competition and complexities in 
the conduct of international trade, time has 
come to set up a separate specialised 
institution which will devote its attention 
exclusively to the problems of international 
trada and also to take a lead role in the matter 
of providing finance and other facilities to 
exporters, Government, therefore have decided 
to set up an Export-Import Bank. 

Hon'ble Members would have no doubt 
gone through the various clauses of the Bill 
and the detailed notes on th«se clauses 
explaining the position regarding the general 
set up of the bank, its management, its 
resources and !»• functions. I would only like 
to 

draw the attention of the Hon'ble Members to 
some of the more salient and important 
features of the     Bill. 

The Export-Import Bank is being set up as 
a wholly Government owned statutory 
corporation. This has been done to enable it to 
have the necessary status and give it opera-
tional flexibility and acceptance in the 
international trade and financing community 
apart from Government being in a position to 
provide effective and direct directions to the 
policies of the Bank. 

The general superintendence direction and 
management of the Bank will vest in the 
Board of Directors, which would have 
nominees not only of Government 
Departments but also of the Reserve Bank of 
India, ECGC, IDBI and the commercial 
banks. In order to associate the exporting 
community to get themselves involved at the 
policy making level, it has been proposed to 
give them four representatives on the Board 
of the bank. 

[The     Vice-Chairman,      (Dr.     Rafiq 
Zakaria) in the Chair] 

While the short-term export finance 
requirements will continue to be looked after 
by the commercial banks, the Export-Import 
Bank will concentrate on grant of deferred 
payment credit of medium and long term     
duration and on issue of guarantees and other 
facilities either on its own or in consortium 
with commercial  banks.  The bank will also 
concentrate its attention on financing of 
project exports as the    Indian    contractors 
have in the recent years been able to get 
several number of project contracts of large 
value      in foreign      countries.      The 
Export-Import Bank  would  also  extend  the 
refinance facilities to commercial  banks  in  
repect  of     export credits  granted by them. 
The    bank will undertake merchant banking 
and development banking functions     and will   
also finance promotional  activities       and      
undertake      counselling services.    In view of 
the importance 
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[Shri Maganbhai BarotJ India attaches to 
joint ventures, the Export-Import Bank—
would also devote its attention to financing of 
joint ventures in foreign countries apart from 
providing loan facilities to the Indian parties 
to enable them to contribute towards the 
equity of such joint ventures. 

For a bank of this character and size, it has 
to be ensured that it does not suffer from 
resources constraint. Care has, therefore, been 
taken to ensure that adequate resources are 
made available to the new institution for 
enabling it to perform its various functions. A 
sum of Rs. 50 crores by way of capital besides 
a sum of Rs. 20 crores by way of soft loan is 
being provided this year. Government 
proposes to enlarge the bank's share capital 
and also provide further additional loans as 
and when required. The bank would also, enter 
the market for borrowing money by floating 
bonds and debentures. The bank will be 
borrowing money from the international 
market and raise foreign exchange loans as 
and when required subject to overall control of 
the Government. The bank will also have 
access to the short-term and long-term funds 
of the Reserve Bank of India. 

The Bill also provides for the establishment 
of a special fund to be called the Export 
Development Fund. This fund will, however, 
be used on research, training survey, market 
intelligence etc. in connection with India's 
international trade. 

Ag hon. Members are aware, the 
management of Credit and Investment 
Finance in export promotion in an 
increasingly competitive international market 
is becoming more and more complex and the 
financial institutions are required to change 
and modify their pattern of investment and 
finance to suit the requirements of the ever-
changing needs of the international trade. It 
is, therefore, our intention to establish an 
Export-Import     Bank of India as a 

flexible and at the same time a strong 
institution capable of responding quickly and 
effectively to the legitimate demands of the 
exporting community, particularly in the field 
of project exports. 

SHRI SANKAR PRASAD MITRA (West 
Bengal): Sir, he should read a little slowly so 
that we can follow. 
_ SHRI MAGANBHAI BAROT: The request 
has come at the fag end of my reading. Sir, 1 
am confident that the new bank will achieve 
the objectives for which it is being set up and 
I would request the hon. Members to extend 
their full support for the setting up of this new 
organisation. 

Sir, I now    request    that the Bill may be 
taken up for consideration. 

The question was proposed. 

THE      VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): Yes, Mr. Nanda. The 
time allotted by the Business Advisory 
Committee is two hours and every party has 
been given a specific time limit. Mr. Nanda, 
you have Sot eight minutes. 

SHRI    SADASHIV      BAGAITKAR 
(Maharashtra): What about amendments? 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA); Amendments will come when 
they come. 

SHRI NARASINGHA PRASAD NANDA 
(Orissa); Sir, a new institution is being 
brought into existence in the name of 'Export-
Import Bank'. Since I have very limited time, 
it would not be possible to do full justice to 
this Bill, but certainly I will make a few broad 
points. If by creation of a new institution the 
problem of export and import could be solved 
and the wideiung gap between import and 
export in our balance of payment could be 
solved, I could welcome this Bill. Last year, 
in 1980-81, the trade gap exceeded more than 
Rs.  5000 crores and the 
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hon. Commerce Minister while replying to the 
debate said that they were contemplating 
creation of an export development fund. The 
broad idea seems to be to create a bank and 
authorise some capital in favour of this bank 
and through this bank regulate import and 
export and give credit to importers and 
exporters. But the basic problem is not 
actually want of funds which has created thia 
trade gap. The basic reason is something else 
and certainly this Bank will not solve the 
problem of the very wide gap which has been 
created  in our  balance of payment. 

Sir, if you look at clause 10 of this Bill, you 
will find that so much business has been 
assigned to thia Bank that it would be very 
difficult for this Bank to transact all that -
business. I am not going to read all this in 
efause 10. They have been detailed there in 
clause 10 and Ule hon. Members might see 
them. It will be extremely difficult for this 
Bank, with an authorised capital of only Rs. 
200 crores, to transact all the business 
contemplated in clause 10 of this Bill. 

Then, Sir, a mechanism has been created 
under clause 15 for the establishment of this 
export development fund to which I referred a 
few minutes back, to which certain amounts 
will be credited and certain amounts wfll be 
dpbi.ted.. Thi/s is Just an accounting process. 
This is just putting old wine in new bottle and 
changing the label. Do not try to tackle the 
basic problem which the country is acting 
today in this way. This kind of an exercise 
which has been contemplated in clause 18 and 
clause 18 of this Bill is only an exercise in 
accounting, putting amounts to the credit of 
this fund and then debiting this fund on ac-
count of certain other items. So, the basic 
question, therefore, is whether by creation of 
this institution you are going to solve the 
problem of making the gap narrower and nar-
rower tod earn more «u»d more irons 

the international market. That is the basic 
question which this Bill should have 
answered. I must »ay that I am quite 
disappointed that thig Bill is not going very 
far in solving that problem. This is th* broad 
point which could be developed. But since the 
time is limited, I am not developing this point. 
But I expect the hon. Minister to do some 
exercise on this. 

The second broad point I would like to 
make is whether the Bill is the baby of the 
Finance Ministry or that of the Commerce 
Ministry. It deals with import and export. 
International trade is dealt with by the 
Ministry of Commerce. Because there is the 
question of creation of an Export-Import 
Bank, now the Finance Minister is piloting 
this Bill. Regarding this baby, I would like to 
know whether really there is some rivalry 
between the Commerce Ministry and the 
Finance Ministry. I for one would have very 
much liked this Bill to have come from the 
Commerce Ministry. I would have raised 
certain basic questions which could have been 
answered by the Commerce Minister. The 
Finance Minister is not competent enough to 
answer those questions. I would have 
expected the Commerce Minister to answer 
them, but since this Bill is being piloted by 
the Finance Minister, I am not raising those 
questions. But I think that there is a dispute 
like the one about a Bill that you want to 
bring— the Agricultural Rural Credit Bill. 
The dispute there is between the Finance 
Ministry and the Agriculture Ministry—that 
is, the broad features of that Bill have been 
settled, but since it has not been settled to 
whom that baby will belong, therefore thai 
Bill has not yet been brought before this 
House. It is not as if the Reserve Bank was 
not advancing money or the scheduled banks 
were not advancing money to the exporters 
aad importers. It seems that whatever was 
being done i3 now being consoli- 
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IShri Narasingha Prasad Nanda] dated in 
Doe institution. The entire loans aiid advances 
relating to export and import will now be 
channelised through thia Bank. But will this 
Bank really meet the retirements of export and 
import in thia country with its Es. 200 crores 
authorised capital? These are certain broad  
questions. 

The basic thing, Sir, is that we can increase 
our exports provided we follow the policy of a 
self-reliant economy. Now it seems that The 
present Government has been reversing the 
entire process of the doctrine of self-reliance. 
Take, for example, the case of wheat. We said 
that we had a bumper crop this year. We have 
135 million tonnes of wheat. And now we ajie 
importing wheat. We are importing edible oil. 
We are importing cement. We are importing 
steel. Yesterday you heard the reply to the 
question that it is now with the CBI. We are 
importing whenever there is a shortage, 
whether the scarcity i3 created or the scarcity 
is real in this country. The moment a shortage 
is there—may be, man-made shortage—the 
only solution you have found is to 
immediately import. You have given up the 
policy of self-reliance. 

SHRI RAMAKRISHNA HEGDE 
(Karnataka):   Because  of  kick-backs. 

SHRI NARASINGHA PRASAD NANDA: 
This is the basic question— whether you are 
actually reversing the process of doctrine of 
self-reliance. {Time Bell rivgs) I am conclu-
ding,   Sir. 

Secondly. I would like to know whether 
you are not under the Pressure of the 
International Monetary Fund to create this 
kind of an institution. This is a question which 
also has to be answered. I mean to say that the 
IMF and the World Bank always lay down 
conditions if they have to advance some loans 
to you I am saying this    because, now that 

you are negotiating with the IMF for SDRS to 
the tuae of five thousand crores or so, they 
might have also imposed on you those 
conditions and the condition o:r. creating this 
Bank through which they cah operate mere 
freely, more easiily and more safely. So, these 
are the basic questions which normally arise 
in our mindi. These questions arise in spite of 
thi3 Bill and I do not think that this Bill will 
really serve the purpose of building up a self-
reliant economy in this country. On the other 
hand, this Bill may create an institution just to 
tell the world that here is a Bank through 
which we have tried to promote our export*, 
promote international trade and 1o help the 
traders. But the basic problems will remain 
unsolved. Thank you,  Sir. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Ramamurti has expressed 
the desire that since he is not feeling well, he 
might be called early j will, therefore, call 
Mr. Ramamurti now. Yes, Mr. Ramamurti. 

SHRI P. RAMAMURTI (Tamil Nadu): Mr. 
Vice-Chairman, Sir, I do not want to cover the 
ground that has been covered by my friend, the 
earlier speaker, with regard to . the policies of 
this Government which are leading to greater 
and great'.: r dependence on foreign countries 
and foreign loans. But the specific object with 
which this Export-Import Bank is now sought 
to be created is to channelise the credit 
facilities available to the exporters—for the im-
porters there are other things which they may 
get:—for the purpose of export through one 
institution instead of through so many institu-
tions like the many commercial banks 83 is 
being done just now. We know also that the 
Reserve Bank of India is not in a position to 
supervise a! I these activities. So, the 
objectives may be good. But what I want to 
point out is this: Your objectives were 
extremely good when yon nationalised the 
commercial banks. In 
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1989, when you nationalised the fourteen 
commercial banks, your objectives were very 
very good and we all supported you. But what 
has been our experience all these years? Just 
the other day, Sir, the Reserve Bank of India 
came out with a statement after having a 
survey—It is not a full survey; it is only a half 
survey or three-fourth survey and even on the 
basis of this partial survey they came to the 
conclusion—that nearly 1,500 crores lent by 
the commercial banks to the big industries are 
hot realisable at all, and they have g°ne down 
the drain. I am talking on the basis of the 
Report of the Reserve Bank of India. Some 
more is there; but they have not had a full 
survey as yet. So, what we find is that the 
Industry Ministry or the particular Ministry 
which is concerned with regard to any industry 
which the banks advance money, the 
nationalised banka advance money, appoints its 
own officers as directors. We know this. But 
what are these officers doing! all these years? 
Did they not find out, when they were acting aB 
the direcfors) as to why so much money was 
being sequestered by these people, why so 
much money was being invested in wrongful 
ways? They were the abettors of the crimes of 
these big people. Your officials in tne Industry 
Ministry, your officials in the various other 
Ministries, have been the abettors of the crime 
of sequestering of the public money by these 
big companies. This ia what has happened with 
regard to the commercial banks and you cannot 
deny that. If, for exarrP pie, the B & c Mill has 
gone into doldrums, what are the Government 
directors doing there? If, "Tor example ... what 
is that company's name? Yes, it is M/s Parry & 
Co. If, for example, Parry & Co. has been 
incurring a loss of 8i crores Huring the last 
three years or so, who~T9 responsible for this? 
You have got your Government directors. What 
do they do? What did they do? They haye only 
been the  abettors.  I dare 

say that they have been bought by these people 
and they have also been part and parcel of the 
system. This is what has happened with regard 
to the nationalised banks. Am I to take it that 
the new Bank that you are going to create ia not 
going to act in tins way? This jg the straight 
and simple question that I am asking you. What 
are the safeguards that you are going to put 
therein? Unless you are prepared to overhaul 
your whole system and take drastic action 
against those people, what is the use of creating 
so many institutions? 1 am absolutely certain 
that just as in the case of the nationalised com-
mercial banks where they patronise and give all 
the credit facilities to the big companies 
neglecting completely the smaller industries, 
they will do the~iame thing here also. I And 
they give credit only to those small industries 
whose capital is held benami by the big 
fellows. It ig only those who are given credit by 
the nationalised banks, and »ol the smaller 
people, i know, as a matter of fact, that there is 
a specific directive by the Reserve Bank of 
India to the nationalised banks that up to Rs. 
25,000 limit they should not ask for a collateral 
security. But how many have been given this 
credit without a collarteral security? They 
always ask for collateral security. This what is 
happening in the nationalised banks. Therefore, 
I dare say that this will happen in regaM to this 
also. Big exporters will ne helped; small people 
like the hand-loom weavers as in the coir 
industry in Kerala, many of these people will 
be frowned upon by these people. This is what I 
know. Therefore, ST, while I have no objection 
to the creation of a separate Bank and that 
separate Bank overseeing all the things being 
channelised through half-a-dozen commercial 
banks as we have done today, I want the 
Minister to tell me what action he is going to 
take against those Government officials who 
have been Directors of these      banks    where 
so      much  of 
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[Shri P.  Ramamurti] eublic money   hag 
been    sequestered by   big  business  people  
and nothing kas been done. 

I know, as a matter of fact, with regard to 
provident fund, how many crores of rupees 
have been eaten away by the«e people. Money 
has been collected from the workers. The 
Government created the -provident fund. The 
Government created the E.S.I. But the 
employers! refuse to pay even this money 
collected from the workers. What is it that 
you are going to do to prevent these fraudu-
lent actions of these people? (Time bell rings). 

I do not think there is any need to support 
this Bill. That is all I would say. 

SHRIMATI PRATIBHA SINGH (Bihar): 
Sir, first of all, I want to congratulate my 
Government for bringing in this Export-
Import Bank of India Bill, 1981. This haf bee* 
awaited for a very, very long tims. In fact, the 
need for it has been discussed for the last 15 
years. So I am very happy that the 
Government ha9 brought it and is going to 
have this Bank established, because, Sir, my 
feeling is quite contrary to my hon. 
predecessors. 

Sir developing countries like ours in the 
global context have great potentialities for 
trada and commerce. This is no secret, 
because, Sir, on the one side we can supply 
th» finished goods, the labour being cheap, in 
developing countries, on the other side they 
can supply the know-how, machinery, etc., to 
the underdeveloped countries, because, Sir, 
today there are three categories in the world; 
the developed countries, the developing 
countries and the under-developed countries. 
4 pm The methodg of coordinating trade and 
commerce among the three have been 
discussed in the 

world forums. So alio Sir, there is another 
trend of the third country trade and here we 
have the example of a big country like Russia 
whick imports certain items from certain 
countries and tb»n exports them to Other 
countries. This is the latest trend in trade and 
commerce. So, it is not important how much 
we produce in our country and what things we 
produce. When it comes to trade and 
commerce, the whole complexion, the whole 
thing changes in thi* context. This ia so far as 
exports are concerned. In order to achieve 
these targets, we have also to import 
machinery, know-how, etc. from the 
developed countries. So, the developing 
countries like India have » great role to play in 
the trade and commerce and industry of the 
world of today to achieve targets at a fast 
speed and to work thig out, the establishment 
of an Export-Import Bank is not a luxury, but 
it is a necessity in our country. No doubt the 
IDBI wag looking after the export and import 
financing But with the vast expansioa of trade 
and commerce and industry, the establishment 
of this type of institution was of great need. 
This was highlighted by the Tandon 
Committee on Export Strategy too. This 
Tandon Committee felt that 10 per cent 
growth of export is very necessary in our 
country in order to lessen the gap between 
imports and exports. Therefore, first of all, I 
would nuggest that finances, available with 
the IDBI may also be transferred to Export-
Import Bank to make it mora successful and 
useful to the people for whom it has been 
established Therefore, all findings of exports 
and imports should bo routed througn this 
Bank. 

Another suggestion' that I would like to 
make is that. We should create a special fund 
in the Bank for market research and survey 
and intelligence in connection with 
international trade; 
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Today, Sir, the trade handling is very 
sophisticate^ and there ig cut-throat 
competition in the world markets. Present 
marketing is a very specialised subject. Even 
to deal with tenders, it is not only the price 
quoted which matters, but there are a number 
of things which finally make up the price, 
such as freight, demohar-rage, etc. How these 
are to be manoeuvred? Unless these things are 
studied, it is very difficult to cope and 
compete .in the world market. Therefore, spe-
cial funds may be raised through loans, 
grants, donation from the Government or 
through other sources and also through funds 
to be earmarked from the General Fund o* the 
Bank for thia purpose. 

The Bank -is likely to finance the entire 
medium and long-term exports and the 
proposed authorised capital of Rs. 200 crores 
which is eventually going, to be raised to Rs. 
500 croreg may not be sufficient for its 
requirements which are likely to grow a great 
deal. Therefore, ways and methodg for raising 
funds may be thought of right from the 
beginning and there should be provision as to 
how the Government ig going to d° that. 
Another suggestion is that credit for overseas 
buyers should be provided- Also the financial 
aid provided by India to help the varioug 
developing countries might also be routed 
through the Export Import Bank. The Reserve 
Bank of India should examine the possibility 
of devising a suitable scheme for exporters on 
select basis to book forward contracts for a 
lumpsum amount with discretion regarding 
currencies and timing. Both of these, the 
currency and the timing of deliveries as they 
are important because there are fluctuations in 
them and, therefore, the prioes generally 
become a difficult item. Under the contract 
there should be necessary safeguards and 
penaltieg for transgression. Sir, the Tandon 
Committee on export strategy hag 
recommended that for the small 
manufacturers and exporters, a window 
should be opened or medium-term finances in 
the new EXIM. Shri 

Ramamurtiji also has given emphasis and 
expressed doubts as to what will happen to 
the small exporters anci importers because. 
Sir, if anything is established or created, all 
the advantages generally go to the monopoly 
houses an'd big houses. So, Sir, J would again 
request the Government that from the very 
biginning they should take note of all these 
things and they should give proper facilities 
to the medium and small Exporter and 
Importer. (Time bell rings) The banks should 
offer refinancing facilities to exporters and 
also the short-term lending facilities should 
be offered by the commercial banks. And 
credit to small exporters should also be 
considered on softer terms. These points may 
also be taken note of by the Government, 
otherwise the benefits of this institution may 
only go to the big and monopoly houses. 

Lastly, Sir, I would like to point out about 
the bid bond3 which have been mentioned here 
in Chapter IV—the business of the EXIM 
Bank. Sir, they are the essence of the export 
and import This is the first step for making the 
offer valid. This ig where if the Government is 
not cautious from the very biginning in 
framing the ruleg and the bye-laws, the ad-
vantages would go only to the big houses. 
Therefore, Sir, my suggestion' is that the 
exporters may be furnished financial 
assistance on low marginal profits and low 
interest. rates as the bid bonds are the support 
for the offer of a contract. At the moment, the 
process of the bid bonds is very cumbersome, 
it consumes too much time and energy. So, if 
the Government really wants to help them, a 
simple procesg may be ^volved and developed. 
Sir, here, I may say that the US EXIM Bank 
has got a subsidiary company, the OPIC, the 
Overseas Private Investment Corporation, 
which provide;: insurance cover to bid bonds 
an extra-precaution taken for the safeguard of 
the bank opening Bid Bonds. 
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[Shrimati Pratibha Singh] With these few 
suggestions. Sir, 1 would like to add that what 
the Government needs today are the bold 
decisions for boosting up trade, commerce 
and industry. Given the opportunity, sir, our 
people can match the people of the developed 
countries. They are hi no way less qualified 
than man in any other country where these 
institutions exist, like the USA or Japan, 
Korea which have done « lot in the last few 
year*. 

Once again, Sir, J congratulate the 
Government, and I thank you, Sir, for giving 
me thi8 opportunity. 

SHRI GHANSHYAMBHAI OZA 
(Gujarat): Sir, before I come to the provisions 
0f this Bill, particularly clause 5 about which I 
do not feel happy at all, I would like to make 
*ome observations about 0ur export-import 
policy. All of u3 very well know that our 
adver^ trade balance is one of the major 
constraints on our economic growth today. sir, 
we are painfully aware that in sPite of our 
achievements in building up our economy for 
economic growth we are amongst the ten 
poorest countries in this world. You must not 
forget that. Sir, we sometimes take pride about 
certain achievements that we have made; not 
that I want to denigrate them, but after all, we 
should not forget that ours was a colonial eco-
nomy. After freedom we have become the 
masters of our economy, whatever we produce 
in the fields, factories and mines, it belongs to 
us, It remains in this country. It is bound to 
percolate and there is bound to be some 
economic growth. As I s^id, I do not want to 
decry the achievement, that we have made. 
We have given direction to our economic 
growth^ through the various plana that we 
have accepted. But we cannot afford to be 
complacent about it. We have got to go a long 
way before we can be out of this poverty. 
And, for that we have to take drastic steps in 
so many directions. 

Sir, the Export import Bank, « envisaged, is 
going to be a major instrument for 
accelerating our foreign trade. True. Even at 
present there are so many agencies for such 
promotion, the functians of which agencies 
overlap each other. As I wa# saying to a 
friend, there are a plethora °f agen<cies for 
promotion of export trade, for example, there 
is the IDBI, then the IFC, the NIDC, the ICIC 
and our nationalised banks. But one 
sometimes gets an impression that because of 
the plethora of 8o many institutions the 
responsibility get« diffuse^ and everylx>dy 
throws up hi« hands and says that the other is 
responsible for not promoting the exports of 
this country. Therefore, h% spite of my 
reservations about some things, I welcome 
this Bill. I hope that the Government will be 
able to push our exports and also regulate our 
imports as we should. 

Sir, vve all know very well that foreign 
trade is becoming more and more difficult, it is 
a global phenomena. It waa envisaged that the 
foreign trade will go up in the world but it haa 
become sluggish. Th« growth is hardly one 
per cent or «o. We ought also to be aware that 
we are losing our traditional markets so far a9 
exports are concerned. For example, the USA, 
the UK, the USSR and Japan, they were our 
major trading partners. They accounted for 
nearly 50 per cent of our exports. What is the 
position today? There is a gradual decline and 
today it i» hardly 40 per cent. Not only that. 
Sir, but even in the East European countries 
we are going down so far aa exports are 
concerned. Sowe have got to diversify our 
exports t0 other countries. Why are our exports 
declining? They are declining because of so 
many reasons, because of the protectionist 
policy that hag been adopted by deveoped 
nationa and also because there is quality 
control a»d «o many other things. Since I am 
talking about quality control, I would 
urge.'upoh the Commerce Minister— he i3 not 
present here:—, through you. 
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to be very particular about the quality oi the 
goods that we are exporting to foreign 
countries. Because, after all, as has been 
repeatdly observed, they are our ambassadors; 
every article is just like our ambassador. They 
speak highly of us if the goods are or good 
quality and if they are of low quality, our 
reputation g'oes down. Therefore, the 
Government should insist upon quality goods 
that we are exporting; otherwise, our share in 
exports -will go down. Many things have 
been said about exportg by Mr. Ramamurti 
and my friend who preceded me. 

About imports also, I have got my own 
views. Like a podigal son we are spending 
away our hard-earned foreign exchange 
through imports in current consumption, like 
we are importing sugar; we are importing edi-
bie. oils; sometimes we are importing cement 
also. We have got installed capacity for all 
these item3 but because we cannoti regulate 
production, we cannot regulate marketing1, 
that is, distribution Of these goods, we have to 
import all these items and pay through our 
nose. At what cost? At the cost of building up 
infrastructure, industrial base for the economy 
of this   country.     Other  countries  were 

i fortunate to go ahead when the industrial 
revolution took place in the world; they are 
far ahead of us and the gaP is widening and 
widening. Some say we are 100 yesrs behind 
them, behind USA, Japan or USSR. In 
science and technology, we might have 
achieved something but we cannot take undue 
pride for it because we must recognise the 
'fact that we are one of the ten poorest 
countries in the world. And, therefore, while 
importing we must be careful to see that we 
do not waste away our money.    We must 
regulate  our  con- 

( sumption. Unfortunately that climate ig 
lacking completely in this country. We do not 
exercise austerity. If we start exercising 
austerity at the top level, then people at the 
lower levels will follow ug and we will 
gradually be able t0    cr«at« » 

climate when we say, all right, we do these 
thing3 with smaller quantity. Somehow or 
other, that climate has not been created in this 
country. This is the unfortunate position 
today. Therefore, for marginal losses, for 
marginal deficits, we are importing-sugar, 
cement and we then hope that prices will go 
down. When we imported sugar or cement, 
prices did not go down. What we have to do 
is, we have to look after the distribution 
system in this country and if we do it properly 
and manage it well, it would not be necessary 
to import all these items, and thus we will be 
saving lot of money. We know that we are 
having a deficit of Rs. 5200 crores in our 
balance of payment and in tha Sixth Plan it is 
envisaged that our exports will go up in 1984-
83 to Rs. 10,200 crores, when it is hardly Rs. 
6,500 crores now. It is quite ambitious . . . 
(Time bell rings). But we have to creates a 
climate for stopping all this unnecessary 
import and step up our exports as much as 
possible. As I said in the beginning .   .   . 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA); You have «# exceeded your 
time. 

SHRI GHANSHYAMBHAI OZA: (I am 
finihing. I draw attention to clause 5 which 
says: 

''the chairman, if he is a whole-time 
director 0r if he is holding offices both as 
the chairman and the managing director, or 

(b) the managing director,... shall 
have powers of general superintendence, 
direction and management of the affairs 
and business of the Exim Bank and may 
also exercise all powers and do all acts and 
things which may be exercised or done by 
the Exim Bank." 

It is too much to vest all powers in the 
Chairman. These may be misused. There must 
be some restraint over it.    Then, Sir, clause 3 
says  . • • 
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THE        VICE-CHAIRMAN       (DE. 
RAFIQ ZAKARIA);    Mr. Oza, I am very sorry, 
I have given you already *   3 0r 4 minutes more. 

SHRI GHANSHYAMBHAI OZA: Clause 
5(3) says: 

"Subject to the provisions of this Act, the 
Board in discharging its functions shall act 
on business principles ... 

This means, subject to this, they will be 
honest, they will be truthful and otherwise 
not. This is a funny clause and thig clauge 
should be deleted. 

SHRI P. N. SUKUL (Uttar Pradesh): Sir, I 
rise to support the'Export Import Bank of 
India Bill, 1981, which seeks to set up an 
institution for promoting the desired growth of 
our foreign tradet for earning more foreign 
exchane and, especially, for reducing our 
trade deficit. 

Sir, our imports have been growing 
continuously whereas the growth in exports 
has not been, commensurate with the growth 
in imports. Tre volume of our exports rose by 
31 per cent in 1974. But it came down to 5.2 
per cent in 1980-81. Our trade deficit, which 
wag supposed t0 be to the tune of Rs. 4,500 
crores in 1980-81 ig now reported to be of the 
order of Rs. 5,400 crores. This figure is no 
doubt alarming and it in thig context that I 
welcome this particular Bill. 

This Bill, in fact, turns a new leaf in' our 
banking system. The proposal to set up the 
EXIM Bank was mooted on the basis of a 
study of the Indian Institute of Foreign Trade 
and thi» report was submitted to the Govern-
ment in 1972. During all the time that our 
Government has taken to set up this Bank, 
similar banks have been opened in many other 
countries including the developed countrieg 
like the U.S.A., Japan and so on and there too, 
it is supposed to be functioning} very well. 

In the economic set-up o'f developing 
countries like India, exports have assumed 
considerable importance and unless we are 
able to strike a proper balance between our 
export^ and our imports, by boosting our 
exports both in traditional and non-traditional 
items, our economy is not going, to be a 
viable one. Permission for import of foreigfn 
capital has been the demand of many 
industrialists and economists in the past. The 
proposed Bank is now going to m<»et this 
requirement in a big way. 

The industrial Development Bank of India, 
specially, its international wing has not been 
functioning in the desired manner and has 
failed to provide promotions! and other 
related services to support and encourage our 
exports. The new propose^ Bank is supposed 
t0 gfive all these services and be more aotive 
in tapping the foreign money markets. Hence, 
this is a very welcome move. Actually, 
exporters have had to run from pillar to post 
for securing various clearances in regard to 
credit and guarantee etc. and because of these 
hurdles, many of them lost their zest in the 
business of exporting their commodities. 
Now, this Bank it is roped, will cut down this 
exercise and will help in inspiring our 
entrepreneurs to export their goods as much as 
possible. 

Foreign exchange risk and credit risk have 
been the major problems in relation to foreign 
trade. The IDBI hag been able to meet only a 
small part of this problem and if the Export-
Import Bank is able to remove these 
problems, it would have justified its existence 
in a big way. Our present export policy which 
seeks to liberalise exports, while keeping jurt 
and proper resttictions on essential items of 
human consumption, hag been hailed by all 
concerned. Export control on more items has 
been relaxed. The proposed Exim Bank is also 
a part of this policy. The Bank is sup-posed to 
facilitate foreign' trade in several ways. In my 
opinion, the Exim  Bank  should  exclusively 
share 
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the responsibility 0f extending financial 
assistance to joint ventures abroad, which 
number as many as 107. As the proposed Bank 
ig to function as a Corporation fully owned by 
the Government, on the one hand, its status, 
goodwill and general acceptability in the 
foreign market will naturally be 
unquestionable and, on the other, Hie 
Government itself ' will be in a position to 
ghape its policies directly. This is important 
because all kinds of banking activities are to 
be undertaken by the Bank. There is a long list 
of items including] nontraditional items in 
which the EXIM Bank may undertake 
business. It is a very welcome move, Sir. The 
Bank is to start with an authorised capital of 
Ra 200 crorea which may later be increased to 
Rs. 500 crores. Since this money is to be 
sanctioned by Parliament, it will be in the 
fitness of things if the Parliament also has 
access to the accountg of the Bank and some 
financial committee of Parliament should be in 
a position to examine these accounts. 
Otherwise, our Comptroller and Auditor 
General o'f India should be in a position to 
examine the accounts of the Bank. 

Sir, the Bill does not give any indication as 
to how the directors and the staff of the Bank 
are going to be appointed. This should have 
clearly been1 provided so that there is no 
scope foi* any highhandedness on this 
account. 

The rate of interest on loans Is supposed to 
be 5.25 per cent. Thi8 is much less than the 
rate prevalent in our commercial banks. 
Although this low rate of interest may boost 
our exports by attracting more and more en-
trepreneurs to engage themselves in exports, it 
may in the !ong run affect the financial 
viability of the Bank adversely. So, my 
suggestion is that this rate of interest should 
be enhanc-' ed suitably. 

With this submission, Sir, I support •this 
Bill. 
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•'It will be very difficult to say exactly as 
a result of advancing of funds for 
promoting export what the contribution for 
industrial development of our country will 
be; it will be very difficult to quantify that." 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): No, no, I will have to, because 
there is another Bill. We will have to finish 
both the Bills. And you are a member of the 
Business Advisory Committee. 

SHRI SADASHIV BAGAITKAR: Yes, 
yes, I have to go there. The meeting is at 4-
.A5. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): You must follow here what' you 
decide there. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): How is all this relevant to this 
Bill? 

SHRI SADASHIV BAGAITKAR: It is 
relevant this way. 
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"...but excluding those connected with the 
MRTP and FERA companies, out of the four 
directors so nominated,    one     would      
represent small scale industry." 

 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): That is all right. Your 
amendment is quite expressive. 

 

 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA); We are all enlightened people 
here. We can follow it. 

SHRI SADASHIV BAGAITKAR: I 
wanted to underline that of the present .   .   . 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): You don't have time for all that. 

 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Kumaran. You will have 
two minutes. Let us see how in such a short 
time you can say the most substantial things. 

SHRI S. KUMARAN (Kerala): Only two 
minutes? I shall try to conclude my speech 
within time. 

I rise to oppose this Bill vehemently. My 
hon. colleague Mr. Nanda expressed doubt 
and asked why this Bill is being piloted by the 
Finance Minister instead of by the Commerce 
Minister. The motive is very clear. Recently 
the Finance Ministry, apart from presenting 
the Budget, has brought forward the bearer 
bond scheme, it has allowed cocoanuts to be   
imported,   and   it   has   granted 
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[Shri. S. Kumaranl   .     .  
mport licences to private capitalists. 
All these are the clear manifestation of a 
change in the policy in order to help 
monopoly capitalist class as well as foreign 
capitalist class. This is very clear. And all this 
is being done under the influence of the Inter-
national Monetary Fund. All these measures 
give more and more concessions to the 
capitalist class and all these are anti-working 
class measures. Take, for instance, the recent 
Ordinance banning strikes. All the policies 
recently followed by the Central Government 
are clear manifestation of a change in their 
policy. Our economy is now in reverse gear. 
If you want' to promote export trade, there are 
other banks in the country. In 1972 a banking 
commission, studied this problem and 
submitted a report. They opposed the creation 
of this type of.bank. Already there is an 
Industrial Development Bank, there,are our 
nationalised banks and- there is the Reserve- 
Bank. These ' are sufficient to promote , our 
export trade. Why then create this new 
institution against the Banking Commission's 
Teport? I cannot understand the reason. . 
There .was. the. Tandon Committee and they 
also criticised this type of policy. In 1972 
about. Rs. 617 crores worth of concessions 
were given to the capitalists. We have to think 
over this seriously. Our economy will be 
ruined by taking this type of step. It is very 
clear that clauses 13 and 14 of this Bill openly 
invite foreign monopolists and foreign banks. 
You are opening doors to them. My humble 
submission is that these Switzerland 
International banking racketeers and the 
American monopolists and capitalists, if 
allowed to invest in equity shares, will ruin 
our economy. I do not know what will be the 
future of our economy. I request the Finance 
Ministry to think over these matters. Finally, 
Sir, I would like to say a word. The real 
solution to our problem lies in nationalising 
our export-import trade. Are you prepared to 
nationalise this trade?   This is the main 
question.   If 

you are prepared to nationalise the import-
export trade, then we  are ready to support 
this' type of a bank. (Time pell rings). ' Now, ' 
you are going to give the credit 'facilities to 
the monopolies .inside and outside the 
country.   So, I oppose this Bill. 
' SHRI MAGANBHAI BAROT; Mr. Vice-
Chairman! S'ii, I am thankful to all the 
honourable Members who have made very 
valuable suggestions while participating in 
the debate pn this Bill. 

Sir, as I explained in the beginning, 
the purposes and the objects for 
which this Bank fs* being established 
are, to summarise in a few entences, 
like thwe: This Bank will concentre 
oh the granting of deferred payment 
credits ' of medium and long-term 
duration, on issue .of .guarantees and 
other facilities, will concentrate on 
financing of project exports, on 
extending refinance facilities to com 
mercial banks in respect of export 
credit granted by therri,'will under 
take merchant banking. and develop 
ment banking functions and will also 
firfance 'promotional activities and 
will undertake counselling services. 
All these activities were being done 
by the wings of the IDBI so far and 
also the commercial banks are partly 
doing these functions. But we have 
now reached a state where we need 
to have an institution of our own 
which-can bg an exclusive institution 
for t^e purpose of such a.complex 
and, competitive work that we are 
faced with in the field* of international 
trade and; therefore, we brought for 
ward,this Bill which was an assurance 
to this House giveri long-long back 
and so, this has been brought forward 
now."  

Sir, the experience; of other countries like 
the US has also been very useful to us. Some 
of the honourable Members referred to the 
US Export-Import Bank and, also, Sir, an 
honourable Member referred to the bank in 
Japan. Only one1 country wds 'perhaps-
forgotten and that was Korea. The USA,   
Japan and Korea 
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have their own record of experience in this 
and the progress that they have made in 
putting up an institution like this has also 
played its role. 

SHRI S. KUMARAN: Are you com. 
paring USA and Japan with our country? 

SHRI MAGANBHAI BAROT: I am just 
comparing the banks which these countries 
have. Now, Sir, I will deal with a few points 
and the doubts raised by some of the 
honourable Members. Mr. Nanda had a doubt 
as to whose baby this bank is. If I may say so, 
it is not the baby of the Commerce Ministry 
or the Finance Ministry, but it is the baby of 
the Government of India and, if I may go fur-
ther, it is the child of the people of India. So, 
the only thing is that a banking institution is a 
bank and, therefore, it comes within the disci-
pline and authority of the Reserve Bank of 
India and the Finance Ministry. So, it is not a 
question as to how much the Commerce 
Ministry is interested in it or the Finance 
Ministry is interested in it. But this is a credit 
institution and, if I may use an analogy, I 
would say that just as we have the IDBI, so 
we are going to have the Export-Import Bank 
now Sir, an honourable Member said: "Let us 
see what this Bank is going to do." It was also 
asked as to what the Bill intends to do and 
what we are going to do now through this 
Bank. Sir, Mr. Ramamurti had very serious 
doubts about this Bank though he welcomed 
the Bill. He asked as to what would happen to 
this. He said, in his own vocabulary, the 
vocabulary of the Communist Party, that the 
big sharks will take away the benefits- from 
this and; therefore, he was worried about it. 
Whereas he referred to the big companies 
having obtained money from the financial 
institutions which are locked up now, he was 
also worried about the small industries. He 
was worrying 5 P.M. .-about-the small 
industries. • Sir,  about 350  big units  are 

sick. The number of the sick small units is 
nearly 21,000. And these are also the ones to 
which the banks and financial institutions 
have given money. So it is not the monopoly 
of any monopoly house to take the money 
and then to go sick. But, in any event, so far 
as this import-export is concerned, we are 
trying t» encourage not only ... 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA); Are you providing any in-built 
protection for small-scale industries? 

SHRI MAGANBHAI BAROT; Sir, there 
are. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): So far as this Bill is concerned. 

SHRI MAGANBHAI BAROT: So far as 
this Bill is concerned, there fa no separate 
statement for big and small ones. As we 
know, as your honour has been pleased to ask 
me, we have certain facilities provided for 
small units. For example, we have provisions 
where the big units are under obligation to 
buy up to 35 per cent of the spare parts and 
other things from the small units. (Inter-
ruptions) . 

SHRI RAMAKRISHNA HEGDE: He is 
asking whether in this particular Bill there is 
any in-built safeguard. 

SHRI MAGANBHAI BAROT; That is 
what I am saying. The in-built protection is 
everywhere; it is universal. (Interruptions) It 
includes this institution. One more protection 
which" we have given to the small-scale 
industries dealing with big industries is this", 
that we require the big houses" or big 
industries to maintain in the Ledger a separate 
chapter of the debts to the smaller tinits and 
where there is a small debt not paid to the 
small unit, we call upon th« creditor, and with 
the bank authority 
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[Shri Maganbhai Barot] 
sitting there, we see to it that first payments to 
small units are provided from the big houses 
or big industries. So we provide all 
protections in our institutions. We are ivery 
particular to protect smaller units> because 40 
per cent of our industrial production comes 
from small units. It is contributing very 
largely to us. And therefore, we are worried 
about it and we are taking the steps about it. 

SHRI    RAMAKRISHNA    HEGDE: May 
I ask a question? 

SHRI MAGANBHAI BAROT; Certainly. 

SHRI RAMAKRISHNA HEGDE: Suppose 
there is a cooperative society which exports 
certain goods, and if that cooperative unit 
wants some loan for its export/import, is there 
anything in thig particular Bill to say that such 
units which do export business will have a 
certain percentage of the finance earmarked? 
There is no such provision. I have read the 
Bill. 

SHRI MAGANBHAI BAROT: It is not 
big unit wise or small unit-wise. But export is 
a thing in which small and big all are 
involved. They are all contributing. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Do you visualise any danger 
that because of the influence that the big units 
are likely to exercise the small units may not 
get the facilities which you would very much 
like them to get? 

SHRI MAGANBHAI BAROT: Sir, if you 
would be pleased to look at the constitution 
of the Board of Direc. tors and if you look at 
the rights that have been given to the Board, 
we have taken care of it. Now, let us take the 
powerloom, handloom, etc. A certain section 
of our society deals with it. We have made a 
provision that even that section represents 
itself on the Board of Directors. The interests 
of all walks of life are protected. 

Then, Sir, Mr. Ramamurti has a doubt in his 
mind about the Board of Directors taking 
undue advantage, particularly those from the 
monopoly houses. I only say that we have 
taken care of it. If you please see the Board of 
Directors, you will find that out of 12, five 
directors shall be officials of the Central 
Government, not more than three directors 
shall be from the scheduled banks, and not 
more than four directors shall be persons who 
have special knowledge of, or professional 
experience, in export or financing thereof. So, 
we take care that all kinds of protection is 
provided and the monopoly houses are not 
allowed to take undue advantage. Shrimati 
Pratibha Singh made very useful suggestions. 
She referred to protection through insurance, 
etc, as is done in the U.S.A. and other places. 
We can only say that the Reserve Bank will 
have the necessary superintendence in this 
matter. In our entire banking system, Reserve 
Bank of India has the overall supervision with 
regard to all institutions including this 
institution. 

Mr. Oza made some suggestions. He 
expressed doubt that our foreign trade is 
going down. This is precisely for this reasons 
that we are trying to fill up that gap and we 
are bringing forward an export institution 
which can help us in meeting that gap. He 
expressed doubts about clause (5). Clause (5) 
Is only with regard to one thing. The Board of 
Directors are expected to work Or to act in 
public interest. His reading is probably not 
very correct. Clause (5) deals with the powers 
of the Chairman, the Managing Director and 
then the Board of Directors. In exercising 
their powers, they cannot forget public 
interest. It is not with regard to other items. 
The Board of Directors cannot ignore the 
public interest. After providing this clause, 
there is no heed to provide anything more. 

Mr. P. N. Sukul also made very valuable 
suggestion.   He said that in 
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the present system, an exporter has to run 
from pillar to post. The whole idea of 
creating this Bank is to see that everything is 
provided under one roof and now there will 
be no need for a person to run from place to 
place Financing refinancing, advice, 
suggestions, trading conditions, prevailing 
international climate etc. will be explained by 
this institution. Therefore, there should be no 
difficulty. 

Mr. Jain also expressed some doubt that the 
big houses will take advantage of it. I have 
answered this point. There is one more point 
he made. It is about finances from abroad or 
overseas Indians. Section (16) itself provides 
that money from abroad can come. The 
countries and the manner is not specified. He 
referred to petro dollars. You are aware that 
with regard to petro dollars we have raised 
the equity from 20 to 40 per cent. With regard 
to overseas Indians we have given certain 
facilities. What more can be done in the 
matter is a matter of policy which is not the 
concern of this institution. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA); Mr. Jain suggested that you 
should increase the' rate of interest. 

SHRI MAGANBHAI BAROT: Thank you 
for reminding me. You will be pleased to see 
that section (4) provides "The authorised 
capital of the Exim Bank shall be two 
hundred crores of rupees, provided that the 
Central Government may, by notification, 
increase the said capital up to five hundred 
crores of rupees." The provision is there. We 
have started the thing. We have financed. The 
Reserve Bank of India has financed it. This is 
the beginning and We have provided certain 
funds with a provision for increase. Mr. 
Bag!|itkar had a doubt as to how the 
Government could increase the money by 
notification. He felt that we should bring the 
matter to the House every time the money is 
increased. 

THE      VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA);   You have     already 
provided for that. 

SHRI MAGANBHAI BAROT: He says that 
everytime more funds are given, it should come 
to Parliament. I do not think that it is a very 
important requirement. Once you establish an 
institution, its requirements are taken care of as 
per the needs of the institution. Then, Sir, Mr. 
Kumaran, of course, with his philosophy would 
look at everything with his glasses, namely even 
if an Export-Import Bank is established in this 
country, it must be to help the western imperial 
or, according to him, the capitalist world. Well, 
Sir, this is being built up to make our own 
country self-sufficient. This is t to build up the 
national economy so that the trade gap—we have 
gone from Rs. 1,500 crores to Rs. 6,500 crores 
for the other purchases and exports—can be met. 
But, Sir, I cannot remove his doubt about our 
total philosophy. I can only say that we do not 
look at the things as pessimistically as Mr. 
Kumaran does it 

So, Sir, I request this House to appreciate 
that this is a very useful institution which is 
being brought. As. Mr. Nanda said, if I may 
say so, it is a baby, of course, a child of the 
people of India, a beautiful baby added t0 the 
financial institutions of the country and let 
this House  

 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA):  The question is: 

"That the Bill to establish a corporation to 
be known as the Export-Import Bank of India 
for providing financial assistance to exporters 
and importers, and for functioning as the 
principal financial institution for co-
ordinating the working of institutions 
engaged in financing export and import of 
goods and services with a view to promoting 
the   country's      international      trade 
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[Dr. Rafiq Zakaria] 
and for matters    connected therewith or 
incidental thereto, as passed by the Lok 
Sabha,    be taken      into consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): We shall now take up clause by 
clause consideration of the Bill. 

Clauses 2 and 3 were added to  the Bill. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): We shall now take up Clause 4. 
There is one amendment by Shri Bagaitkar. 
He is not here and it has not been moved. 

Clauses 4 was added to the, Bill. Clause 5 

was added to the Bill. 

THE      VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA); We shall now take up 
clause 6. There are two amendments by Shri 
Bagaitkar. He is not here and they are not 
moved. 

Clause 6 was added to the Bill. 

Clauses 7 to 41 were add&d to the Bill. 

The'First Schedule and the Second Schedule  
were  added to  the     Bill. 

Clause  1,  the Enacting Formula and the 
Title were added to the Bill 

SHRI MAGANBHAI BAROT: Sir, I 
move: 

"That  the  Bill  be  passed." 

The question was proposed. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): The motion has been  moved.   
For the third reading 

/ there are three speakers; Shri Shiva Chandra 
Jha of the Janata Party, Shri Hukmdeo 
Narayan Yadav of the Lok Dal and Shri 
Ibrahim of the Congress (I). Mr. Jha, you will 
take three minutes, Mr. Yadav will take three 
minutes and Mr. Ibrahim will take five 
minutes    Yes, Mr. Jha. 
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SHRI B. IBRAHIM (Karnataka): Mr. Vice-
Chairman, . Sir, I welcome the measure which 
seeks t0 provide for the establishment of a 
corporation to be known as the Export-Import 
Bank of India in order to strengthen and 
broad-base the existing institutional 
arrangement to meet the credit 'and other 
requirements of international trade. Sir, the 
gap in our balance of payment position which 
was Rs. 2,400 crores in 1979-80 Iras gone up 
to Rs. 5,200 crores in 1980-81. So, therei was 
an urgent need to boost our exports. This 
could not be done without providing better 
credit facilities and other services necessary in 
the' international trade. The Finance Minister 
has, therefore, come forward with this Bill t0 
set up an Export-Import Bank. It would not 
only provide financial assistance to exporters 
and importers but" would also act as the 
principal financial institution for co-ordinating 
the working of the institutions engaged in 
financing export and import of goods and 
services with a view to promoting the. 
country's international trade. Thus, this Bank 
would meet the timely need of the country for 
improving our position in the field of 
international trade. This Export-Import Bank 
would take other export of financing functions 
of IDBI also. There was R need t0 rationalise 
the branches net-work of Indian banks abroad. 
Now, the Export-Import Bank would co-
ordinate their work and improve their 
management. There was a wide scope for 
improving our business in the international 
field with the formation of this Bank in a very 
comprehensive manner. So this Bank would 
enable us to improve our position in 
international trade. It would be not only a 
Bank for financing exports and imports  it 
would also be a 
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development bank so far as the export-oriented 
industries are concern-' fed. It would also 
perform some of the functions of the merchant 
banking. Sir, I would like to draw the attention 
of the hon. Minister to the Statement of 
Objects and Reasons of the Bill and clause 10. 
It could be seen therefrom that there is some-
thing which is not n banking function, but it is 
a different function. This is a matter which 
should be looked into. 

Secondly, clause 34 is unwarranted as it 
would create impediments in the way of ex-
porters and importers. This institution should 
not be a part of the existing  inefficient   
institution. 

Lastly( I would like to suggest that this 
Export-Import Bank should come under the 
supervision of the Comptroller and Auditor-
General of India just like any other financial 
institution. The Public Accounts Committee 
of Parliament should have an opportunity t0 
look into the accounts of the Bank. Then the; 
Government's intention to transfer to this 
Bank more business other than foreign trade 
business should he made clear. 

SHRI MAGANBHAI BAROT: i think, 
only one point requires to be answered. This 
is in regard *o Parliament's t>owers over the 
Bank's accounts. I would draw the attention 
of the hon. House to sub-clause (5) of clause 
19: 

"The Exim Bank shall furnish to the 
Central Government, within four months 
from the date on which the accounts of the 
Export Development Fund are closed and 
balanced, a copy of the balance-sheet and 
accounts together with a copy of the 
auditors' report and a report on the 
operation of the Fund during the relevant 
year and the Central Government shall, as 
soon as may be after they are received by 
it, cause the same to be laid before each 
House of Parliament." 

Hence, there is actually a supervision by 
Parliament over the accounts of the Bank, j 
would only say that just like any other public 
financial institution, Parliament's authority to 
look into the accounts etc. of the Bank shall 
be exercisable and, hence, this being subject 
to the control of the House is provided for in 
the Bill. I think, this would meet the point 
raised by hon. Members. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): The question IS; 

"That the Bill be passed." 

The motion was adopted. 

The   INCOME-TAX   (AMENDMENT) BILL, 
1981 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI); Now, we take up the Income-
tax (Amendment) Bill, 1981. 

 
Mr. Jain took fifteen minutes. 

SHRI SITARAM KESRI: He is not going 
to speak. 

SHRI RAMAKRISHNA HEGDE: The 
Minister took more than what was expected 
of him. (Interruptions) Please do not be cruel 
to us. 


